BTEM NO. 29 COURT NO. 6 SECTI ON X'V
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Gwvil)...... / 2005
CC 2016/ 2005

(From the judgenent and or der dat ed 19/ 03/ 2004 in MACA
CM  No.

3765/ 2004 of The H GH COURT OF DELH AT N. DELH)
RAJ BAHADUR Petitioner(s)
VERSUS

WAHI DER & ORS. Respondent ( s)

(Wth 1.A 1 c/delay in filing SLP

Dat e: 28/ 02/ 2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE K. G BALAKRI SHNAN

HON BLE MR JUSTI CE TARUN CHATTERIJEE

For Petitioner(s)
M. J.P. Dhanda, Adv.
Ms. Raj Rani Dhanda, Adv.

M. Vineet Dhanda, Adv.

No.

119/ 2004

&



For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER

Counsel for the petitioner submts that the petitioner

would Iike to nove the Hi gh Court for review of the judgnent

and seeks pernmission to withdraw the petition. Pernission is

granted. The special |eave petition is dism ssed as w thdrawn.

(R K. DHAVWAN) (VEERA VERMA)
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